IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 203
IB-362/ND/2023
IA-2980/ND/2025, IA-2982/ND/2025

IN THE MATTER OF:

Wood Craft Furnishers Applicant/Petitioner
Versus
Hare Krsna Project Pvt. Ltd. Respondent

Under Section: 9 of IBC, 2016

Order delivered on 07.07.2025

CORAM:

SH. ASHOK KUMAR BHARDWAJ MS. REENA SINHA PURI
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the Applicant :

For the Respondent : Adv. Gaurav Rana, Adv. Ajitesh Kumar
For the IRP : Mr. Arun Chadha IRP, Adv Surbhi Gupta
For the RP : Adv. P.K Sachdeva

Hearing Through: VC and Physical (Hybrid) Mode
ORDER

IA-2982/2025: The prayer made in the captioned application reads thus:-

“a) Clarify the order dated 11.12.2023 passed by this Hon 'ble
Tribunal in Company Petition No. (IB) - 362/(ND)/ 2023, titled
"Mis Wood Craft Furnishers Vs Hare Krsna Put. Ltd. with respect
to Insolvency Resolution Professional appointed by this Hon 'ble
Tribunal;

b) Direct Sh. Bhim Singh Goyal IRP, Registration No. IBBI/IPA-
002/IP-N00726/2018-19/ 12216 not to initiate any proceeding
against the Operational Debtor/ Respondent;”

Our attention could be drawn to para 23 of the order dated 11.12.2023.
Apparently when Mr. Arun Chadha IP was appointed RP, in the same para it is

Ashima/Nikhil



further ordered that Mr. Bhim Singh Goyal, IRP shall take charge of the CIRP
qua the corporate debtor with immediate effect. Apparently once Mr. Arun
Chadha was appointed as IRP, the name of Mr. Bhim Singh Goyal is wrongly
mentioned. In the wake, the name “Mr. Bhim Singh Goyal” is directed to be read
as “Mr. Arun Chadha.

The application stands disposed of accordingly.

IA-2980/2025: Arguments heard. Order Reserved.
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(REENA SINHA PURI) (ASHOK KUMAR BHARDWAJ)
MEMBER (T) MEMBER (J)

Ashima/Nikhil



